IN THE CENTRAL ADMINISTRATIVE TRIBUNAL -
HYDERABAD BENCH : AT HYDERABAD

0A 1509/93.. . Dt, of Order:6~12-93,
) |
P.8.Joseph :
: essApplicant
VBC

1. The Oy.Chief Machenical Engineer,
Cerriage Rapair Shop, Tirupathi,

2. The Asst.Jorks Manager,
Carriage Repsir Shop, Tirupathi,

3. The Shﬁg Superintendent,
Paints “hop, Carriage Repair
Shop,Tirupethi.

e . Respondents

Counssel for the Applicant : Shri P.Sridhar Reddy

_______ Cnunsel far the Resoondents : Shri N.V.Ramana, SC for Rlys
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It is rightly contended for thé applicant that'by réading
the impugned order, the criminel offence in respect of
which the impugned order of suspension is made, is not
known and hence the applicant is not in & position to
prefer an appeal, But, we are unable to accede to the
contention that in view of the said infirmitf, the impugned
order has to be held as vitiated and hence has to be

o

quashed, It 1§T§ecessary to issue a show cause notice
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Railway Servants (Discipline and Appeal) Rules: .The

relevant materisl on the basis of which the suspension

suspension is communicated so as to enable the delinquent
. LA
employee to prefer an appeal. In fact, ksLis submitted

Far +ho arnlircrant +that+t he i nat vet carvad wit+th the
impugned order of suspension. Shri N.V,Ramana, learred

standing counsel for the respondents submitted that he

had no instructioms as to whether the said order of sus-
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the order of suspensiorn will come into effect from the

date of despatch.

4, There is no need to further elaborate the above
point for disposal of this OA, In the circumstances, it

is just and proper to direct the 2nd respondent to
furnish to the applicant F.I.ﬁ. number and the Police

Station in which it was registered and a copy of the FIR

4 F smeradTatnla wish +ha 7md racrnanfant and £ _nadk dho .
written information received by him in regard to the said
crime on the basis of which the impugned order of suspersion
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0.A.NO.1509/93

JUDGMENT

(AS PER HON'BLE SHRI JUSTICE V.NEELADRI RAO, VICE CHAIRMAN)

Heard Shri P.Sridhar Reddy, learned counsel for the

applicant and Shri N.V. Ramana, learned Standing Counsel for

the respondents.

2. The applicant is working as Skilled Grede-III in

the Carriage Repair Shop at Tirupathi. This OA is filed
- . — S m A Ao LA MaAa 1A 1A

whereby the aﬁplicant was suspended under Rule 5(1)(c) of
the Railway Servaots (Discipline & Appeal) Rules, 1968.

| oter
3. The relevant paraSin the impugned order is as
unger: -~ ; -

"Whereas a case against Sri P.B.Joseph,

CRS/Tirupathi in regpect of a criminal

offence is under investigation/inquiry/

Now, therefore, the undersigred (the
authority competett to place the Raillway
servant under suspension in terms of the

Schedule I, II and III appended to
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Rules, 1968/an authority mentioned in

proviso to Rule 5(1)a of the Railway

- - - % ™ -

1%68) in exercise of the powers conferred
by Rule/Proviso to Rule 5(1)} of the

Ratlwav Servantas (Discipline & Appeal)
Rules 1968, hereby placesthe said Sri.

P.B.Joseph under suspension with imme-

diate effect” o
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is passed, within onecweek from the date of receipt of this
order so as to enable the applicant to prefer am appeal. if

so advised against X the impugned order of suspension.

It is stated for the applicant that the salé communication

by the 2nd respondent to the applicant can be to his address

in Tir‘llpathi .

5. The OA i{s ordered accordingly at the admission
stage. No costs. ' \\
(R.RANGARAJAN) {V.NEELADRI RAQ)
MEMBER (ADMN.} ' VICE CHAIRMAN

~ Open court dictation ~
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Copy to:=-
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Te l??uggEhETiEP Mechanical Engineer, Carriage Repair shop,
Cr e tiimgaay ._,.....;......Ha NORS LA WU, u..rupc:uu...

3. 1?§ugggﬁi?uperintendant, Paipts Shop, Carriage Repair Shop,

SneLcer, Lakaiékaipaolg'Hyd.-

5. 0One copy to Sri., N.V.Ramarm, SC for Rlys, CRT,.Hyd.

B+ 0One copy to Library, CAT, Hyd,

i . ung spare CUpy.
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IN THE CEETPAL ADMINISTRATIVE THIBUNAL
RABAD BEWCH : HYDERABAD .

-

THE HON'BLE Mn. JUSTTOR VU NRERATERAR
AND
THE HOH'BLE MR.AeB.GORTHI  ;mmMBER(a)

AN

T T seate et e MM I LS E M*IUJ.
MEMBER(J)

AND

THE HON'BLE MR.R.BANGARAJAN $MEMBER(z)
. o ST

" -Dated: GQAQQ41993

ORBER/JUDGMENT ;
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0.A.No. /CJ’?/QB
_T-#TNO. : ( "fnpo \)
Admitted and Interim directions
152§Ca.

'gﬂgfﬁgggg;d of with directions.,

Dismissed as withdrawn.
Dismi§sed for default,
Re’jected/Ordered. . N
2N
c_,Neﬂﬁrder as to- costs.
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